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Circle Secretary, All India Post Office and Railway Mai.
service AccountanggAssociation, Hajasthan Circle, Jaipur has

filed this apglication u/: 19 of the Administrative Tribunals
Act, 1935, praying in substance that thers should be no

distinction in the matter of pay betwsen Accountants on the
RM3 s3ide and those on th2 Postal side and the .Accountants on

the Postal 2id2 should alszo be grantszd the hkigher selection

grade on the seme Lasis and formula on which it is granted to

the Accountants on the M3 side

2. The cas2 of the applicant aszociation iz that Clerks on

the Postal sid2 and the A3 side are eligible f or eppearing

in examination for the post ot Accountants, if thdy have
complated three years contiruous zatizsfactory service, The

syllabus prescribed for the exsmination for ClerPS in both the

- Wings is the ssme, Howsver, th2 officials on the RUS side
are granted scczlarated prowmotions,in that every fifth post in

ot
lowar szlsction grade/i: res:zrvad for the higher selection

12

radz, whereas on the Postal side =very LOth zuch post is

rs

azervad for higher selectizn grade, Thus, oppartunities jgr
grent of higher selzction grade Rs,len0=24580 are twice as may
on the RMZ zide a3 they are on the Pastal side, The applicant

a%

w

ociation has aszsiled this discriminetion as violative of
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Articles 14 and 1l of the Constitution,

3. We have gone through the reply filed by the raspondent

w

and have alszo hearzd the lzarned counsel for the parties, Th
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reply was filed in January, 1990 pbut thersafter certein develo
pment: have taken placs,in the light of which the reply filszd
is no longer very relsvant,

4, Thv learned counszl for the respondents has produced
bafors us & copy of letter Mo,22-1/8%FE,I dated 11,10.1591,
issu2d by th2 D.G, Posts, (PE-I1),New Delhi, A copy of this

[

letter is also available with the lcarnad counszl tor the
applicént. Thiz latter is on th2 subject orf Bisnniel Cgdre
Reviaws, According to this lettzr, s scheme of Biennisl Cadre
Reviews has been introducad, inder this scheme, inter-.alia,
all Clerks, Postal Azszistantsz, Sorting Aszistants, BM5S Accoune
tents etoc, workina in the Post Offices, whether in the FM3 wing

or the Postal Wing, have bze2n jranted two cedre reviews on

w

completicn of 15 y2a& s selvice and 2¢ ysars servics, On
completion ot 135 years s2rvice they are entitled to scale of
paf B3 ,1400=2300 and on complation of 2¢ years of sarvice they
arz entitled to scile of pay B3 JLo0(=2:50, It i3 the scale of
pay B3 ,1500=2460 which the applicant aszocistion has been
dzmending for its mewbers 30 that it can be placzd at par with
the RMS Clzrks =tc, im the matter of grent of higher selection
grad=, ¥ have Jon2 th}ough the scheme, We {ind that in view
the promulgation ot the zcheme, the discrimination which was
allejed by the applicent association a3 being practiged sgainst
ite members has besn removed and th2 grant of higher selsction
grade R:,1500«2650 has been made comditional on complstion of
25 y=ars service uniformly, Thus, the discrimination all=ged b
the applicant associeéiion has baen removed w2 ,f, 1,16.1971,
the detz from which the schems of Biehnial Cadre Raviews in

terms of letter dated 11,10,1991 cam2 into forca

5. w2 find that the grisvence of the applicant azsociation

stands now fully redressed,
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6 Thz learnad counszl for the applicent has stated thet
the merbers of the azsociation have beenvdrawing les: emolu-
ments on account of discrimination practicai against them in

the past trom a3 tar back a: 1957, We camnot order a revision

(1]

of pay scalzs of the cfficials working in the FPostal Departe
ment from any retrospsctive daetz2, Having taken note of the
. !

situation in the Departwment and particulerly the stagnation

[43]

in prom:tisnal opportunities the Department have now talen

w
ot
(i3
[
U

w3, in thz form-of Bienniel Cadr: Revisws, to ensure that
the stagnation in the matter of promotions emd emoluments is
removad and that all the employzes who are similarly situated
are granted equal 2molumznts, In th2se circumstances, we
daclinz to interfere with any alleged injustice donz to the

mewbers of the applicant as:zociation in the past,

7. Sirnce the applicant association's grievancez:s have been
substantislly redressad, this JA now does not survive for
consideration, It is accordingly dismissed with o order as

to costs,

Crknpbuct
( 0.P, SHATER ) ( GOFAL KRISHNA )
MEMBER (A) MEMBER (J)



